
ID No. 
STATE v. Aniket 

FIR No. 69/2020 
PS GTB Enclave 
u/s 379/411 IPC and 102 Cr.P.C. 

21.11.2020 
VC on cisco webex 

Present: Mr. Ritendra Singh, Ld. APP for the State. 
Mr. Pawan Vashisth, Ld. Counsel for applicant/accused. 
IO/HC Sanjeev in person. 

An application under Section 437 CrPC for grant of bail was filed on 

behalf of applicant/accused Aniket via email and listed on 20.11.2020. Copy of bail 

application is supplied to Ld. APP for the State and 10. Reply to the bail application 

has been filed. Submission on the bail application are made on behalf of all the parties. 

Put up for consideration/order on bail application at 04:00 p. 

(Saloni Singh) 
MM-01/SHD/KKDADelhi. 
21.11.2020 

At 04:00 pm (VC) 

Present None. 

1. Matter is pending consideration on the bail application filed on behalf of the 

accused, wherein it is prayed that accused be released on bail on the grounds, 

namely, that the allegations made against the accused in the FIR are false, that 

there is no question of tampering with the evidence, that the accused would 

comply with all the conditions imposed by the court, and that the accused would 

not leave the country without permission of this court. 

2. The bail application has been opposed on the ground that accused has previous 
involvements in similar cases and if he is released on bail, he might misuse his 
liberty and be harmful to the society. During submission, Ld. Advocate for 

accused has submitted that previous ir:volvements as shown by the I.O. are not 

of this accused, but of some other person by the same name. I.O. has clarified 
that the previous involvements are of this accused, however, the accused is on 

bail in all other cases. 
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3. Submission have been heard. Court record including police diary are perused. 
The case property has already been recovered and the accused has been in 
custody since 16.11.2020. Further, while as per the complaint dated 12.02.2020, 
the mobile phone of the complainant had been snatched by three persons on a 

motorbike, in the disclosure statement of the accused, it is stated that around nine 

months ago, he had stolen a mobile phone but has not mentioned anything about 
his two other associates or being on a motorbike. Considering the above, the 

court is of the view that no purpose would be served to keep the accused in 

judicial custody. In view thereof, the bail application of the accused is allowed 

on furnishing bail bonds in the sum of Rs. 5,000/- with surety of like amount and 

subject to the following conditions: 

a. The accused shall not commit offence similar to the offence of which he 

is accused, or suspected, of the commission of which he is suspected; 

b. The accused shall attend the court on dates fixed for hearings during trial; 

and 

c. The accused shall not directly or indirectly make any inducement, threat 

or promise to any person acquainted with the facts of the case so as to 

dissuade him from disclosing such facts to the Court or to any police 

officer or tamper with the evidence. 

4. Accordingly, the present bail application is disposed of. Copy of this order be 

uploaded on the website of Delhi District Courts. Copy of this be also sent via 

email to the counsel of the accused. 

(Saloni Singh) 
MM-01/SHD/KKD/Delhi. 
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ID No. 
STATE v. Israr 
FIR No.0096/2020 

P.S. GTB Enclave 
Section 365/394/34 IPC 

21.11.2020 

Through Video conferencing on cisco webex. 

Mr. Ritendra Singh, Ld. APP for the State. 

Mr. Kuldeep Kumar, Ld. Counsel for applicant/accused. 
Present: 

An application for release of vehicle no. UP-14JT-2270 with documents 

and undertaking was filed on behalf of the accused (in JC) via email on 20.11.2020. 

Reply to the application has been filed today. Submission on the application are made 

on behalf of all the parties. Put up for consideration/order on application at 04:00 pm. 

SaloniSingh) 
MM-01$HD/KKD/Delhi. 
21.11.2020 

At 04:00 pm 

Present: None. 

. Matter is pending consideration on the said application for release of the 

vehicle bearing no. UP-14JT-2270. n the present application, it is submitted 

that the accused is in JC since 08.08.2020 in Tihar Jail no.12, Mandoli, Delhi 

and is prayed that the said vehicle in question be released to the wife of the 

accused on the ground that vehicle was purchased for business purposes and is 

needed for taxi operations. In reply, it is submitted that the vehicle in question 

was found to be registered in the name of one Mr. Vasim and on inquiry from 

Vasim, it was found that he has sold the vehicle in question to his brother-in-

law/accused vide sale deed dated 25.l1.2019. It is further submitted that vehicle 

in question is no longer required for investigation in this case. 

2. Submissions have been heard. File perused. The vehicle in question is stated 

to be no longer required in investigation in this case. However, the accused is 



still in custody and no document has been filed to show that the wife of the 

accused is Ms. Gulista and that she is authorized to be handed over the vehicle 

on behalf of the accused for the purposes of this application. Therefore, for lack 

of proper authority, the present application is dismissed. 

(Saloni Singh) 
MM-01HD/KKD/Delhi. 
21.11.2020 


